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Judgement

AK. Sikri, C.J.

C.M. No. 17639 of 2012

1. Application is allowed, as prayed for. Annexure P-15 is taken on record.
CWP No. 21488 of 2012

2. Petitioner has filed certificate to demonstrate that M.Sc. Biomedical Sciences is covered by the Faculty of Life Sciences. In view
thereof, this

petition stands allowed in terms of the judgment dated 04.12.2012 passed by this Court in CWP No. 13125 of 2012 titled as Balbi
Vs. State of

Haryana and others™.
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